BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN
ZONE BENCH AT CHENNAI

OA No 101 OF 2022

IN THE MATTER OF:
GREEN SOCIETY COSTAL CORRIDOR woee.. Applicant

Vs

MINISTRY OF ENVIRONMENT FOREST AND CLIMATE CHANGE & OTHERS
.... Respondents

REPORT FILED BY THE APPCB 4t RESPONDENT

DATE - 25.06.2025

M/s MADHURI DONTI REDDY
ADVOCATE

STANDING COUNSEL FOR GOVERNMENT OF ANDHRA PRADESH

A.P. POLLUTION CONTROL BOARD

#26, S2, Royal Castle, Gill Nagar Extension, Choolaimedu, Chennai — 600 094.

Mobile: 98407 98460 / 63831 21322,
Email: reddyvmadhuri09@gmail.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
ORIGINAL APPLICATION NO. 101 OF 2022 (SZ)

Action taken report of the APPCB in compliance with Hon’ble NGT Order dt.

24.04.2025 in 0.A. No. 101 of 2022 (SZ) filed by M/s. Green Society, Costal

Corridor in the matters of Silica Sand mining at Chillakur (M), Tirupati District.

Sl Particulars Page Nos
No
1 | Latest status report - Annexure | 1-2
2 Hon’ble NGT order dt. 24.04.2025 - Annexure || 3-4 |
3 Payment submitted by the Respondent No. 11 - Annexure - |l| 5 )
4 Payment submitted by the Respbndent No. 13 - Annexure - IV 6
5 Payment submitted by the Respondent No. 14 - Annexure - V .
6 P_ayment submitted by the Respondent No. 15 - Annexure - VI 8
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Andhra Pradesh Pollution Control Board,
Regional Office : Tirupati

Date. 24.06.2025

ENVIRONMENTAL ENGINEER

A P. Pollution Control Board

Regional Office: TIRUPATI



Annexure - I

I Preamble

M/s. Green Society, Coastal Corridor, Tirupati district filed an Original Application
No: 101 of 2022 before the Hon'ble National Green Tribunal, Sothern Zone, Chennai

against some of the Silica sand mines in Chillakur Mandal, Tirupati district.

[I. Hon'ble NGT order dated 24.04.2025:

The Hon'ble NGT vide order dated. 24.04.2025 has directed as follows:

“1. Today, there is no representation for the applicant.

2. Despite our earlier order and caution that reports would be accepted only
upon payment of costs, Respondents No. 11 to 15 have treated the matter
lightly and delayed filing their reports. Accordingly, they are directed to pay
a sum of Rs.20,000/- (Rupees Twenty Thousand only) each to Andhra Pradesh
Pollution Control Board within a period of 30 days and submit proof of

payment along with their respective reports.

3. The said amount shall be utilized for the purpose of tree plantation in the
said village.

4. The Registry is directed to accept the reports only upon confirmation of
the payments, as directed above.

5. Let the latest report of the Mines & Geology Department - Andhra Pradesh
and Andhra Pradesh Pollution Control Board be filed before the date of next

hearing.
6. Post the matter on 26.06.2025 for final hearing.”

A copy of the Hon'ble NGT order dated. 24.04.2025 is herewith enclosed for

kind perusal as Annexure-II.
%L ke

ENVIRONMENTAL ENGINEER
4 P Pollution Control Board

Regional Office: TIRUPATI



I1l.  Status:

In compliance with the Hon’ble NGT order dt. 24.04.2025, the Respondent Nos. 11t
13t 14t and 15" have paid Rs. 20,000/- each to the Board. The details of the DDs

are as below:

SI.No. |  Respondent Number DD No. DD Date | Amount (in Rs.)
1. Respondent 11 493807 06.06.2025 20,000/-
2 Respondent 13 000894 13.06.2025 20,000/-
3. Respondent 14 493809 06.06.2025 20,000/-
4 Respondent 15 493808 06.06.2025 20,000/~
Total: 80,000/-

The Board officials inspected these mines on 23.06.2025 and these mines are not in

operation.

Z. @’%uﬁ_

ENVIRONMENTAL ENGINEER
A.P. Pollution Control Board
Regional Office: TIRUPATI



Annexure - 11

Item No.09:-

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

[Through Physical Hearing (Hybrid Option)]

Original Application No. 101 of 2022 (SZ)

IN THE MATTER OF:

Green Society, Costal Corridor,

Nellore District.
...Applicant(s)
Versus
The MOEF & CC, =
Rep by its Director, New Delhi
: ...Respondent(s)

Date of hearing: 24.04;

CORAM:

HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): None.

For Respondent(s): Mrs. Madhuri Donti Reddy for R2 to R10.
Mr. F. Ukkash for R11.
Mr. F. Ukkash represented
Mr. AR. Lakshmi Narayanan for R14 & R15.
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ORDER

1.  Today, there is no representation for the applicant.

2.  Despite our earlier order and caution that reports
would be accepted only upon payment of costs, Respondents No.
11 to 15 have treated the matter lightly and delayed filing their
reports. Accordingly, they are directed to pay a sum of Rs.20,000/-
(Rupees Twenty Thousand only) each to Andhra Pradesh
Pollution Control Board within a period of 30 days and submit

proof of payment along with their respective reports.

3.  The said amotint shall be utilized for the purpose of

4. The Reg try 1sfd1rec{‘e to accept the reports only

o

5. Let the latest report of the Mines & Geology
Department -~ Andhra Pradesh and Andhra Pradesh Pollution
Control Board be filed before the date of next hearing,.

6.  Post the matter on 26.06.2025 for final hearing.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

0.A. No.101/2022(SZ)
24% April, 2025. AD.
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Amnexure-II
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1‘3 JON 76% 1;3;

:06 26 20?5 drawp on Indian Overscas"Banl\ for the amouni of 3 ’)0[‘100 pauable 1o the'
:,And ' radesh Pgilu ion Contro Board _-; f;g;;:

: | C{:-unsel fo'llt"RESponden & | o
{\\ i PheBOT2I99423: - o
) En;:losure¢ R T

1. Dcmand Draft bearmff ’\To 493807 Dra\m in the Indian Overseas Bank.
2. COpv of the order dated 24 04 "025 passed by the Nat:onal Green Tnbunal.
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Annexure - IV

{SILICA SAND MINING)

Date: 16.06.2025
To

The Environmental Enslneer,
Andira Pradesh Pollution Control Board
Regienal office, Tirupati.

Sir/Madam,

. Suby Original applicatmn No.101 of 2022 (SZ) bafore Ho’ble NGT, Chennai-
o, Directions issued 1n the Hon'ble NGT order dated.24.04,2025- Submission
. of Demand Draft for Rs.20,000/- - Reg.

%....2. Despite our earlier order annd caution that reports wonld be accepted guly
‘upon paymint of costs, Responderss No. 11 €0 I35 have treaizd the wmaiter lightly
and delayed filing thelr feporis. Accordingly, they ave directed to pay ¢ sum of
Rs.20,0007 - (Rupees Tweniy Thessand only} each to Audlira Pradesh Pollution
‘Conirol, Board within u pericd of 30 doys and submit proof of payment along

with their respective reports....”
.. L Respondent 10.13. {5 D. Vinay Kumar Reddy), is. herewith submitiing the
demand draft for Rs.20,000/- vide DD.No:000894 dt.13.06.2025 drawn in favour of the
‘Member Secretzry, AP Pollution Conlrol Board znd it is kindly requested to
acknowledge the same for onward submission to the Hon’ble NGT(SZ) while filing reply

to tribunal.
Submitted.
Yours Sincerely,
Endl: Original DD, NGT order copy. TF wnon

13, Vinay Kurnar Reddy



© Annexure - V
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6 06. 2025, drawn on Inq:an Overseas Bank
he Andhra Pradesh Pollution Cﬂnlml Board.

CAR Lakshrm “Qaravandn
- . Counsel for 14% Respondent

0 Phe "3581‘37439 ' :

" Enclosures:

1. Demand Draft beanng l\’o 493809 Drawn in the Indian Overseas Bank.

2. Copy of the order dated 24.04.2025 passed by the National Green Tribunal.



FROM

A A R La"i\shml Narawanan
B\\ Counsel for 154 Respond
Ph- 735819745‘9 (O
Enclosures:
. 1. Demand Draft bearmg No. 493808 T}rawn in the Indianr: Overseas Bank.
At ' 2. Copy of the order dated 24.04.2025 passed by the National Green Tribunal.




